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MINISTRY OF FINARGE
h Y . DEPARTMENT OF REVENUE
f - | CENTRAL BOARD OF DIRECT TAXES .

New Dslhi, the /- 9.

V, ‘ : : HOTIFICATION
I NTERE 8T-TAX

8,0. .(B) - In emercise of the gowora conferred by aection 27 of tiw
fifiterest-tax Act, 1974 (45 of 1974), the Central Board of Direct Taxes
BREeby makes the following rules further to amsnd the Interest-tex

nules, 1974, namely se

1l (1) These rules may be called the Interest-tax (Amadmnt)
Rules, 1993.

(2) TM{ shall come into force on the date of thelr publicaticn
. be 0{ficlel Gazette.

2.” In the Interest-tex Rules, 1974, in the Appendix,~

(a) for tbe existing Form No. 1, the following form shall be
substituted, namely:-

[
A}



\:‘: . Form No.l
1terestpAX
| ... .RETURK OF GRARGEABLE IRTEREST
See Ssction 7 of the = For use in
Interest-tax Act, 1974 Incom-tax Office

‘and Rule 3 of the Interest-
tax Rules, 1974 _

Nawe and offlce address in block letters ~ Permarent Account Number
Ward/Circie/Special Range
where assesgssed/assessable

Telephone

Asseﬁaﬁntﬁfear

Whether this is a revised retwrn. if 80, state the receipt no. and
date of previous return

State whether resident o nOn-resident .
PART-] STATEMENT OF CHARGEBABLE INTRREST:

1. Intersst on loans and advances mafe in India
, e 310”007(1) and (ii) of Notes RBecseosesssse
2. %s: Interest waich iz established to have
‘ bad debt [See Sl.No.7(1ii) of Notes] RSeessescrsave
3¢ Chargeable Intersst (1~2) Roecrescorone

4, Chargeable Interest as roundsd off to the
nearsst multiple of ten rupees (Section
288A of the Income-tax Act as applied to

goction 21 of the Interest-tax Act) BSosessseesoee
PART»I1 STATEMERT OF INTBREST-TAXS :
%o ’i—‘%-on chargeable intereast BScoseovonones
¥
’ (&; Interast for late filing of roturn(ﬂection lg) RBsevevvsonce
{b) Interest for default in payment of advance
tax (Section 124) RBovesesserse
(c) Interest for deferwent of advance tax payment '
(Section 12B) RSsesveoncnne
3. Total tax and interest payable(l+2) RIcoveosossecs
4. Advancs tax p&id : RBeeoesaccesac
AL lst Instalment 2nd Instalment  3rd Instaelment Total

Amountillgs:)
Date y

5. Tax on 88)({-assessmnat ¢
Date of payment Interest«-tax(Rs.) Interest ouf of Total (Rs.)
8L.No.2 above(ﬁso)

6, Total tax and interest paid (4+5) RScecorasose
7. Tax/Intersst payable or refundable {(3-8) RScnescsceoee

&




“
— -
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E

@ PpiRT-III OTHER SUMS NOT INCLUDED IN CHARGEABLE INTERBST AND CLAIMED TO BE

NOT TAXABLE
Particulars Amount (Rge) Reason why not taxable
Verification ,
T son/davghter/wife of _
% 1n full and block letters)
.ng the of
: (designation) (name of the credit institution)

solemnly declare that to the best of my lnowledge and belief the information
given in this return and the statement accompanying it are correct and
complete and that the amount of chargeable interest and other particulars
shown therein are truly stated and relate to the previous year relevant

: to the assessment year commencing on the lst day of April, 19 N

. @R further solemnly declare that during the said previous year no other
chargeable interest accrued or arose to or was received by the credit
institution. j ' '
I further declare that in my capacity as I am

(designation)

competent to make this return and verify It on behalf of the credit

institution. '

Date . Signature

“f{l ace,

B Notess=
H 1, This return should be signed by the prinecipal officer of the credit
I institution or where in the case of a non-resident credit institution
i any person has been treated as its agent under section 163 of the Income-
tax Act, 1961 by such person,
2, DBefore signing the verification the signatory should satisfy himgelf
- :that this Return and the accompanying statements sre correct and complete
. T 4n all respects, (Any person making a false statement in this return or
the accompanying statements shall be lisble to prosecution under section
24 of the Interest-tax Act, 1974, and on conviction be punishable with
rigorous imprisonment . for a term which shall not be less than three
months but which may extend to seven years and with fine,)
: 3a Delete inappropriste words,
é 4., I1f the interest-tax payable on the basis of this return exceeds the
'~ amount of interest-tax paid in advance, such excess interest-tax together
vwith interest payable under any provision of this Act must be pald before
furnishing of the return and the return shall be accompanied by proof of
! wmm of such interest-tax and interest (Section 9(]3).

: Attach a copy of the audlited accounts along with a copy of the
| auditors report.
" 6, "Credit institution" means,-
(1) A banking company to which the Banking Regulation Act, 1949
. (102of 1949) applies (including any bank or banking institu-
tion referred to in section 51 of that Act);
(11) ~ a public finaneisl institution as defined in section 4A of
. the Companies Act, 1956 (1 of 1956}




(1% - ‘g’ State financial cor oration established®under section 3 or
g%g’lon 3A o? an institution gotified under section 46 of the State
Financisl Corporations Act, 1951 (63 of 1951); and
(iv) any other financial companys; )

"Pi{nancial Company" means a company, other than a company referred to
in sub~clausem%1),f(11) or (111) of clause (5A), heing-

(1) a hire-purchase finance company, that is to say, a company

which carries on, as its grincipal business, hire purchase transactions
or the financing of such transactlonsj

(44) an investment company, that 1s to say, a company which carries on,
as its principal business, the acquisiticn of shares, stock, bonds

debentures, debenture stock, or securities issued by the Government or a local

its principal business the btusiness of financing of acquisition or
iction of houses, including acquisition or development of land
in ccnnection therewithy
(iv) a loan company, that is to say, a company not being a company
referred to in sub-clause (1) to (1113 which carries on, as its principal
business, the business of providing finance, whether by making loans or
adxaebes or otherwisej v
(v 2 mutual benefit finance company, that is to say, a company which
carri8s on, as its principal business, the business of acceptance of
deposits from its members and which is declared by the Central Government
under section 6204 of the Companies Act, 1956 (1 of 1956), to be a Nidhi
or Mutual Benefit Societys
(vi) a residuary non-hanking comgany<(other than a financial company
referred to in sub-clause (1), (ii), (1i1), (iv) or (v)), that is to say,
a company which receives any deposit under any scheme or arrangement, by
whatever name called, in one lump sum or in instalments by way of
contributions or subscriptions or by sale of units or certificates or
or instruments or in any other manner; or
) a miscellaneous finance company, éhat 1s to say a comgany which
warries on exclusively, or almost exclusively, two or more classes of
business referred to in the preceding sub-clauses.
7.(1) “§Pt§r§St" means interest on loans and advances made in India and
ncludes- :
(a) comnmitment charges on unutilised portion of any credit sanctioned
. for being availed of in Indiaj and
(b) discount on promissory notes and bills of exchange drawn or made
) . in India, but does not include- ‘
. (1) interest referred to in sub-section (1B) of section 42 of
- ~ the Reserve Bank of India Act, 1934 (2 of 1934);
(II) discount on treasury bills,
(11) Subject to the provisions of the Interest-tax Act, the chargeable
 interest of any previous year of a credit 1nst1tuéion shall be the
total amount of interest (other than interest on loans and advances
made to other credit institutions or to any cooperative society
engaged in carrying on t he business of banking) accruing or arising
to the credit institution in that previous years
Provided that any interest in relation to categories of bad or
doubtful debts referred to in section 43D of the Income-tax Act
). shall be deemed to accrue or arise to the credit institution in the
previous year in which it is credited by the credit institution to

ority, or other marketable securities of a like nature;
( housing finance company, that is to say, a company which carries
on
co.

P

L4ts profit and loss account for that g:ar ¢r, as the case be,
in ") 1§? it is actually received hy t credit institution whichever
g eariior.

(111) In computing the chargeable interest of the grevious year, there
shall be allowed from the total amount of interest (otber than interest
on loans and advances made to credit institutions accruing or arlsing




to the assessee in the previous year, a deduction in respect
of the amount of interest which is established to have becone a
bad debt during the previcus years

Provided that such interest has been taken into account in
comput ing the chargesble interest of the assessee of an earlier
previous year and the amount has been written off as irrecoverable
in the acoounts of the assessee for the previous year during which
it is established to have become a bad debt. .

b)In Form No.7, in the Notes, in Paragraph 3,-
: 4 (1) for the figure "s50" the figure "&1" and
; - (2) for the figure "41" the expression "4A"

'F.No.153/10/93-TFL

. o ‘ - ( P, SEMJAL )
L ' o - " Under Secretary to the Govt. of Indla

o shall be substituted. R o
S mwaztt o -

_-."--.-_‘_----—.——-_.---_---»-—----
-n =

R . 1 - t-tax Rules, 1974, which were subsequently
Lu : Foot,j No'tes iﬁ:ﬁﬁgg froaﬁ time %;o tim; ‘were last notified
\ “ vide S.AO‘HO .652(3) dated ?310801992.
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